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the State Governmentg and State Gov-
ernment Raiway Police.

(¢) The Chief Secretaries and Chiet
Mirusters assured the Minster for
Railways that the Railways would be
given full protection in putting down
hooliganism,

PiercinG OF CorTON PRICES

266 SHRI BABUBHAI M CHINATI:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of occasions on
which the ceiling price for cotton was
prerced during 1865-68 cotton season;
and

(b) the action taken by Govern-
ment to bring the prices at the ceil-
g level?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
M, SHAFI QURESHI) (a) It was re-
ported that some varieties of cotton
were being sold 1n July, 1966 5t prices
above appropriate ceiling prices

(b) Alttention of the mills and trade
was drawp to the relevant prowvisions
of the Statutory notification laying
down the cotton price policy for the
season,

RETRENCHMENT OF WORK-MINISTRIES ON
WESTERN RAILWAY

267. SHRI NIREN GHOSH Wil
the Minister of RAILWAYS be pleas-
ed Ko state:

(a) the {otal number of work mis-
iries retrenched from the survey =and
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construction  department
Western Railway,

(b) whether Government have re-
celved any representation from the
Western Railway Labour Union for
their re-employment;

(¢) if so, what action has
taken 1n the matter; and

of the-

been

(d) whether any proposal to give
preference to these workers 1n newly
created Jobs on the Western Railway
1s ynder Government’s consideration?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR RAM
SUBHAG SINGH) (a) 109

(b) No

(c) Does not arise

(d) Yes.

Export DUty ON TEA

268 SHRI SITARAM JAIPURIA:
Wil! the Minister of COMMERCE be
pleased to state.

(a) whether there 1s any proposal
under Government’s consideration tuv
reduce the export duty and to refund
the excise duty on export of tea, and

(b) 1if so, what are the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
M SHAFI QURESHYI): (a) and (b)
[ With a view to provide some rehef to
the low-priced teas, the duty has been
revised wih effect from the 11th Nov-
ember, 1966 and fixeg on a value-
slab basis, The details of the revised
ratas are ag indicated below:—

1. Tea, value of which does not exceed
Rs. 4 per kilogram

2. Tea, value of which exceeds Rs. 4 per
kilogram but does notexceed Rs. 8 per
kilogram.

80 paise per kilogram.

80 paise per kilogram plus 10 patse per kilo-

gram for every 5o pawse or part thereof in
value m excess of Rs. 4 per kilogram

3. Tea, value of which exceeds Rs. 8 per Rs 1°60per kilogram plus 15 paise per kilo-

kilogram but does not exceed Rs. 12 per
kilogram.

gram for every 50 paise or part thereof in

value 1n excess of Rs, 8 per kijogram.

4. Where value exceeds Rs. 12 per kilogram  Rs. 3 per kilogram.

No proposal 1s uader consideration of Government for

export of tea.

refund of excise duty ofl




